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MADHYA PRADESH ORDINANCE
No. 5 oF 2022
THE MADHYA PRADESH NAGARPALIK VIDHI (DWITIYA SANSHODHAN)
ADHYADESH, 2022
[First published in the “Madhya Pradesh Gazette (Extra-ordinary)”’, dated the 12" July, 2022.]
Promulgated by the Governor in the seventy third year of the Republic of India.
An Ordinance further to amend the Madhya Pradesh Municipal Corporation Act, 1956 and
the Madhya Pradesh Municipalities Act, 1961.
WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for him to take immediate action;
Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance :—
Short title. 1. This Ordinance may be called the Madhya Pradesh Nagarpalik Vidhi (Dwitiya

Madhya Pradesh
Act No. 23 of
1956 and Act
No. 37 of 1961

to be
temporarily
amended.

Amendment to
the Madhya
Pradesh Act No.
23 of 1956.

Sanshodhan) Adhyadesh, 2022.

2. During the period of operation of this Ordinance, the Madhya Pradesh Municipal
Corporation Act, 1956 (No. 23 of 1956) and the Madhya Pradesh Municipalities Act, 1961
(No. 37 of 1961) shall have effect subject to the amendments specified in sections 3 and 4.

PART—I

AMENDMENT TO THE MADHYA PRADESH MUNICIPAL CORPORATION
ACT, 1956 (No. 23 of 1956)

3. In the Madhya Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956),—

(1) In Section 10, in sub-section (4), for the first proviso, the following proviso shall be

substituted, namely:—

"Provided that the process of inclusion or exclusion of area reformation of wards shall
be completed two months before the completion of the tenure of any Municipal
Corporation failing which the State Election Commission may start electoral
process on the basis of prevailing delimitation.".

(2) In Section 18, for sub-section (3), the tollowing sub-section shall be substituted,

namely —

"(3) The meeting under sub-section (1) shall be called by the Collector, and the same
shall be presided over by the Colletcor. The presiding officer shall not have
the right to vote and in case of equality of votes the result shall be decided

by lot in such manner as may be prescribed.".



ey A9, fedisw 12 @R 2022 732 (3)

PART—II

AMENDMENT TO THE MADHYA PRADESH MUNICIPALITIES ACT, 1961
(No. 37 oF 1961)

4. In the Madhya Pradesh Municipalities Act, 1961 (No. 37 of 1961),— Amendment to
the Madhya

Pradesh Act No.

37 of 1961.
(1) In Section 29, in sub-section (4), for the first proviso, the following proviso shall be
substituted, namely :(—
"Provided that the process of inclusion or exclusion of area or reformation of wards
shall be completed two months before the completion of tenure of any
Municipal Council failing which the State Election Commission may start
electoral process on the basis of prevailing delimitation.”.
(2) In Section 34,—
(i) in sub-section (1), in clause (a), for the figure and word “25 years™, the figure and
word “21 years” shall be substituted;
(ii) sub-section (4) shall be deleted.
(3) In Section 35, for clause (dd), the following clause shall be substituted, namely:—
"(dd) is less than twenty one years of age, in case of President and Councillor;”.
(4) In section 43, in sub-section (1), for the words "State Election Commission”, the word
“Collector” shall be substituted.
(5) In Section 55, for sub section (1), the following sub-section shall be substituted,
namely:—
“(1) The Collector shall, within fifteen days from the date of notification of election
of Councillors under section 45, call a meeting of the elected Councillors for
the purpose of electing a President and a Vice-President.”.
Bhopal : MANGUBHAI C. PATEL
Dated the 11" July, 2022 Governor,

Madhya Pradesh.

Foreisreh, WTEETT RO GO ShEA WA, HREESY T RS T HETer, S 9 fed qu Ty — 2022



